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H. 3481] 7E Reeft, EFaR, TS 3, 2026/3M9TE 12, 1948
No. 3481] NEW DELHI, FRIDAY, JULY 3, 2026/ASHADHA 12, 1948
s TREgT S TSHR JATd

% faeefl, 30 5, 2026

1.3, 3618(31).— T, Flg TALHL F & TAGT AT TSTHNT HATAT =hl STTEAAT &, . 3,
453(31), fadT® 29 Sa<T, 2021 F FIRT ATEATT T TTSTHTT STl T 39 ATSRTAT o72raT foret
SHEATT o AT F T TSHRT J&AT 40 (T T8 ToART |Jear 18) & et 300.193 & fareft
337.693 (77T F 18.350 & Bt 56.000) ¥ st — qererqez e a7 wRrzer 3 o wridga fra 2

A AT, TENT TSTHANT B (I 7 ey siw sugr) Faemastr, 2008 % F=w 3 % a1y 9fsq
TET TSN Atef=aH, 1956 (1956 FT 48) T &1 7 FIRT Y&qd AHddl & TINT FXd gU, Helaid
AT, AT & TSI, FETLTOT, T0T-11, Gue 3, IT-1=T (i) H 1.3, 453(31) faaifra 29 ==y, 2021
& AT F THMAT AT TLHE 6 qSF Tdgd Y TN G it sTteg=ar (& =9 a1e "S5
sferg=mT & w0 § Sfeafud) # FMaforfed oy wft 8, sraiq:-

1. I ATAG=AT F 97 1 F e arforawr-2 #, T, 19.500 % [ TATSIT &1 AaeT FHTgam
Tontera T srom:

5017 G1/2026 @)
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[T THATSIT T HIS[ET STAEATH (JsT) [ TATSIT T HNTAT SEEATT (JA)

T ToETE-18 F T, 19.500 (W | Ui TeT-18 F Y. 20.150 (TS TSTHET-
TAT-40 F Y. 336.543), Jqeet E, | 40 % Y. 335.900), T IAqwT, TIAATLE HE,
e Hed, R e, sy yey R v, st waer * e

[FT. & e/ UAUA-12014/154/2015-T4/41-7 /54-111/2-178750 |
=qT A% o, 9 ag
feroqor; 5ot srferEaT W F TereA ® wa. 453(3), it 29 st\ad, 2021 # wartora #i v o

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 30th June, 2026

S.0. 3618(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, number S.0. 453(E) dated 29" January, 2021, the Central Government has authorized the National
Highways Authority of India to collect, either through its official or through a Contractor for the use of Pileru -
Puthapattu section from km 300.193 to km 337.693 (old km 18.350 to km 56.000) of National Highway number 40
(Old National Highway number 18).

Now, therefore, in exercise of the powers conferred by section 7 of the National Highways Act, 1956 (48 to 1956),
read with rule 3 of the National Highways Fee (Determination of Rates and collection) Rules, 2008, the Central
Government hereby makes following amendment in the Notification of the Government of India in the Ministry of
Road Transport and Highways published vide S.O. 453(E), dated 29th January, 2021 (hereinafter referred to as the
“said notification”), in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), namely:

1. In Table-2 under para 1 of said notification, the location of Fee Plaza at Km. 19.500 shall stand revised as
under:
Existing Location of Fee Plaza (Chainage) Revised Location of Fee Plaza (Chainage)

At Km. 19.500 of National Highway-18 (km 336.543 of At Km. 20.150 of National Highway-18 (km 335.900 of
National Highway-40), Thenpalli Village,Puthalapattu National Highway-40), near VillageThenpalli
Mandal, Chittoor district, Andhra Pradesh ,Puthalapattu Mandal, Chittoor district, Andhra Pradesh

[F. No. RW/NH-12014/154/2015-AP/P-7/Zone-I11/E-178750 ]
CHETNA NAND SINGH, Jt. Secy.
Note: The principal notification was published in the Gazette of India vide S.0. 453(E), dated 29" January, 2021.
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